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 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Schedule,  as  amend-
 ed,  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Schedule,  as  amended,  was  added
 to  the  Bill.

 Clause  1.—Short  Title  and  Com-
 mencement

 Amendment  made

 Page  2,—

 jor  lines  9  and  10,  substitute—

 “(2)  It  shall  be  de¢med  to  have
 come  into  force  on  the  23rd  day
 of  June,  1981.”  (12).

 (Shri  Charanjit  Chanana)

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clause  1,  as  amended,  stand
 part  o¢  the  Bill.”

 The  motion  was  adopted.

 Clause  1,  as  amended,  was  added  to
 the  Bill.

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “That  the  Enacting  Formula  the
 Preamble  and  the  Title  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 The  Enacting  Formula,  the  Preamble
 and  the  Title  were  added  to  the  Bill.

 SHRI  CHARANJIT  CHANANA:  I
 beg  to  move:

 “That  the  Bill,  ag  amended,  be
 passed.”

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “That  the  Bill,  as
 passed.”

 The  motion  was  adopted.

 amended,  be

 AUGUST  27,  1981
 and  Transfer  of  Undertakings)  Till

 Ltd.  (Acquisition  3668.0

 17,22  hre

 SALARY,  ALLOWANCES  AND  PEN-
 SION  OF  MEMBERS  OF  PARLIA-
 MENT  (AMENDMENT)  BILL—

 Contd,

 MR.  DEPUTY-SPEAKER:  We  will
 now  take  up  further  consideration  of
 Salary,  Allowances  and  Pension  of
 Members  of  Parliament  (Amend-
 ment)  Bill.

 Shri  Ramavatar  Shastri  was  on  his
 legs.  The  total  time  allotted  ig  one
 hour.  We  have  exhausted  42  minutes.
 We  have  to  see  that  we  complete  it
 within  one  hour.  Shri  Ramavatar
 Shastri.

 थी  रामावतार  शास्त्र:  (घटना)  :

 उपाध्यक्ष  जी,  संसद  सदस्य  बेधन,  भत्ते  तथा
 पेंशन  विधेयक  जो  सरकार  ने  1954  में

 बनाया  था,  उस  में  संशोधन  करने  के  लिये
 एक  छोटा  सा  संशोधन  विधेयक  लाया  गया

 है  ।  इस  विधेयक  से  किसी का  मतभेद  नही
 हो  सकता  ।  लेकिन  इस  विधेयक  का  समर्थन

 करते  हुए  मैं  तीन  बातें  प्रस्तुत  करना  चाहता  हूं  ।

 4  qs  डी  ह  4  तक

 झगर  कोई  सदस्य  इस  माननीय  सदन

 सदन  में  भरा  चुके  हैं  भोर  जिन  की  अवधि  पांच
 साल  पूरी  नहीं  हुई  है,  काफी  समय  उस  में
 रह  गया  क्योंकि  1970  में  जो  उस  समय  की
 प्रधान  मंत्री  थीं,  श्रीमती  इन्दिरा  गांघी,

 उन्होंने  चौथी  लोक  सभा  को  विघटित

 कर  दिया  शौर  15  महीने  पहले  विपरीत  कर
 दिया  ।  तो  जौ  बिचारे  उस  समय  पाच  साल  के
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 लिए  सदस्य  चुन  कर  भाये  थे  कौर  जो  कि
 प्रधान  मंत्रों  जो  की  कलम  की  एक  नोक  पर

 सदस्य  “दीं  रहे,  उन  का  क्या  कसूर है  जो
 उनको  प्राय  पेंशन  पाने से  अलम  रखना  चाहते
 हैं  महरूम  रखना  चाहते है  ?  इरसी तरीके से
 1979 में  श्री  चरण  सिंह  ने  छठी  लोक  सभा

 को  भंग  कर  दिया  ।  उस  में  भी  जा  सदस्य

 चुन  कर  जाये  थे  उन  का  भ  क्या  कसूर  था,
 क्या  दोष  था  ?  तो  श्राप  उन  को  देना

 नहीं  चाहते  है  ।  मैं  समझता  हूं  कि  जो  लोग

 इस  सदन  में  जाए  और  जिन्होंने  इस  सदन के
 जरिए  अनंता  की  सेवा  की,  उन  को  श्राप

 इस  सुविधा  से  पेंशनਂ  की  सुविधा  से  वंचित
 au@  शौर  5  साल  या  5  साल  से  60  दिन

 कम  की  सीमा  भी  नही  रखनी  चाहिए,  इस  सीमा

 को  खत्म कर  देना  चाहिए ।

 दूसरी  बात  मै  यह  कहना  चाहता  हूं  कि

 भूतपूर्व  संसद-सदस्यों को  झाप  300 से  500

 रुपए  तक  पेंशन  दे  रहे  हैं,  इस  को  बढ़ाना

 चाहिए  ।  मौजूदा  संसद्-सदस्यों ने  तो  प्रिया
 बढ़ा  लिया,  लेकिन  जो  बेचारे  भूतपूर्व  सदस्य  हैं,
 उन  की  राशि  में  भी  वुद्धि  की  जानी  चाहिए  ।
 इस  300  भ्र  500  की  समा  को  प्रागे  बढ़ाएं ।

 मंहगाई  जिस  प्रकार  वर्तमान  सदस्यों  के  लिए
 बढ़  रही  है,  उसी  प्रकार  भूतपूर्व  सदस्यों  के

 लिए  भी  बढ़  रही  है  ।  जब  श्राप  भूतपूर्व  सदस्य
 हो  जाएंगे  तो  यह  वृद्धि  बाप  पर  भी  लागू
 हो  जाएगी  ।

 अंत  में  मैं  यह  कहना  चाहता  हूं  कि

 हमारे  भूतपूर्व  सदस्यों  में  ऐसे  बहुत  से
 सदस्य  हैं  जो  स्वतन्त्रता-संग्राम  सनानी  भी  हैं
 भर  जिन्होंने.  स्वतन्त्रता  संग्राम  में  बहुत
 बहादुरी  के  साथ  भाग  लिया  है  ।  अभी  जो
 बेसन-भत्ते  का  वर्तमान  कानून  है,  उस  में

 यह  प्रावधान है  कि  soo  रुपये  से  अधिक

 कोई  पेंशन  महीं  ले  सकता,  यह  आपने  सीमा
 लगा दो  है  ।  इस  सेमा  के  रहते हुए  स्वतन्त्रता

 संग्राम  से  नाती,  जो  भूतपूर्व  संसद  सदस्य  भी  हैं,
 चन  का  स्वतन्त्र-सैनिक  सम्मान  पेंशन  नहीं
 जिल  रहो  है  +  भाष  इस  '  प्रकार  का

 संशोधन  कीजिए  कि  वे  भीਂ  स्वतंत्रता  सेनिक

 सम्मान  पेंशनਂ  के  अधिकारी  बन  जाएं  ।

 उत्तर  प्रदेश  में जो.  विधायक हैं,  उनकों

 दोनों  पेंशन  मिल  रही  हैं,  लेकिन  संसद

 सदस्य  के  स्टेट-पेंशन तो.  मिलत  है,
 लेकिन  भारत॑-सरकार.  की.  स्वतंत्रता-
 सैनिक-सम्मान-पेंशन  नहीं  मिलती  ।  इस-

 लिए  आपकों  ऐसा  उपाय  करना  चाहिए
 कि  उनको  भी.  स्वतंत्रता-सैनानी-सम्मान-
 पेंशन  मिल  सके  ।  कहते  हैं  कि  ऐसा
 करने  में  कुछ  कठिनाई है--  वह  यह  है

 कि
 दो  पेंशन  कसे  मिलेंगी  ?  इसका  रास्ता
 सरकार  को  निकालना  चाहिए ।  झगर

 तो  इसमें  संशोधन करने  में  कोई  कमी-

 नाई  नहीं  होगी  ।  इस  प्रकार जिन  पधि-
 द  4  |  |

 a4
 |

 उसका  समाघान भी  ही  जाएगा

 इसी  प्रकार से  soo  की  सीमा को
 भी.  बढ़ाना  चाहिए,  इससे  ज्यादा  लोगों
 को  फायदा  होगा  कौर  जैसा  कि  आपकी
 मंशा है,  उसके  प्रनुसार  आप  कार्य  कर
 सकेंग े।

 शो  फूल  नन  बर्मा.  (शाजापुर) :  कभी
 शास्त्री जी  जो  कह  रहे  थे,  उनकी  बात  से,
 उनकी  भावना  से  मे  पूरी  तरह  सहमत
 हूँ।  मैं  मंत्री  महोदय  से  एक  बात

 कहना  चाहता  हूं  ।  वह  एमेंडमेंट  साठ  दिन
 का  लाए  हैं  ।  मैं  समझता  हूं  कि  इसके
 पीछे  भी  राजनीतिक भावना  के  ही  दर्शन
 होते  हैं  ।  ऐसा  प्रतीत  होता  है  कि  'राज-

 नैतिक  चश्मे  से  उन्होंने  एसा  करते  कर
 काम  लिया  है  ।  पहली,  दूसरी मोर  तीसरी

 लोक  सभा  में  उनकी  पार्टी के  बहुत
 ज्यादा  लोग  चुन  कर  माए  थे  कौर  जो

 विरोठ  दलों  के  लोग  चुन  कर  भराए  थे
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 [ai  फूल  चन्द्र  वर्मा]
 wae  उंगली  पर  शिया  आ.  सकता  था।

 जो  चोथी  लोक  सभा  थी  और  जिसका

 क्वार्यकाल  पांच  साल  था---

 AUGUS#  27,  1981  and  Pension  of  ”
 Members  of  Parliament  (Amendment)  Bill

 भी  ब्रढ़ रही  है  ।  मैं चाहता  हैं  कि  जो  भूत-
 पूर्  संसद  सदस्य  है  उनकों  Gi  का

 चार  साल  या  तीन  साल  अवसर  मिल  हो
 उसको  ड्राप  पुरीणों  मानें  ।  जनता  उनको
 पांच  साल  के  लिए चुन  कर  भेअतो  ह ै।
 लेकिन  सत्त।  की  होड  में,  दाव-पेच  में,

 कुर्सी  की  खींच धन  में,  चाहे ध  अनत  पार्टी
 को  तरफ  से  या  सत्तारूढ  कांग्रेस  पार्टी

 MR.  DEPUTY  SPEAKER:  What-
 £ver  it  is,  some  people  are  going  to
 be  benefited.  Why  do  you  oppose  it?
 For  everything  you  being  in  political
 motivation.

 AN  HON.  MEMBER:  Why  deprive
 others?

 MR.  DEPUTY  SPEAKER:  Some
 pedple  are  getting  it,  some  concession.

 थो  फूल  चन्द  वर्मा  :  चौथी  लोक  सभा
 को  उसका  पांच  साल  का.  कार्यकाल

 समाप्त होने  के  पहले  चार  साल  के  अन्दर
 भंग कर  दिया  गया  था  ।  भंग  करन  के
 कारणों  में  श्राप  जाएंगे  तो  आपकी  पता
 लंग  जाएगा  कि  उस  वक्‍त  सत्ता दल
 की  श्रीमती  इंदिरा  गांधी  प्रधान  मंत्री
 थी.  कौर  उनकी  पार्टी  के  प्रन्दर  उनका
 विरोध  बहुत  ज्यादा  हो  रहा  था  ।

 पहले  उनकी  पार्टी  के  लोग  बहुत  ज्यादा
 में  जीतकर  जाए  थे  इसलिए मंत्री

 ने  साठ  दिन  को  प्रावधान किया
 घौर  इसलिए  भी  इसको  किया है  ताकि

 चौथी  लोक  सभा  में जो  सदस्य  जोत  कर

 जाए थे  ओर  जो.  श्रीमती  इंदिरा  गाधी
 के  विरोधी  थे  रहे  उनकी  पार्टी  के  हों  या
 उनके  विरोधी  हों,  उनको  यह  पेंशन  न  मिल
 सकें  ।  इत  वास्ते  मैं  कहता  चाहता  हुं  कि
 राजनीतिक चश्मे  श्रमिकों  इसको  नहीं
 देखना  चाहिये  ।  भूतपूर्व  संसद  सदस्यों  के
 मामले में  राजनीतिक चश्मे  का  उपयोग
 भाप  न  करें  ।  यह  स्थिति  कल  को  झप
 पर  भी  लागू  हो  सकती  है  ।

 की  तरफ  से  हो  पालिन  मेंट  को  जब  भग
 कर  दिया  जादा  है  तो  उत्तम  ससद  सदस्यो
 का  कोई  दोष  नही  रहता  है  ।  बद्  तो
 सामाजिक.  झोंक  राजन  fia  कार्यकर्ता

 होता  है  कौर  पूरा  जोन  इस  बारेमें में
 देता  है  ।  जीवन  की  Pei  में  जब  उसको

 सहारे  की  wee?  हती  है  बब  उसको

 सहारा  देना  हम  सबक।  कर्त्तव्य  है  ।
 राजनीतिक  चश्मे  से  इस  मामले  में  काम

 नहीं  लिया  आना  चाहिये  ।  ऐसा  करना
 उनके  साथ  न्याय.  बारना  सहीं  होग।  ।
 साह  कि  के  बजाय  मैं  चाह  हू  कि  एक
 टम  में  रखा  जाना  चाहिये  ।

 मैं  यह  भी  चाहता  हू  कि  भूतपूर्व
 सदस्यों  को  कम  से  कम  सैकिण्ड  बलास
 का  रेल  का  पास  दिया  sen  चाहिए ।
 संसद  सदस्य  वे  भले  ही  न  रहे  लेकिन
 सामाजिक  कार्यर्त  त;  वे  -  हैं.  है।
 उनको  इसस  वंचित  करना  ण्ण्ण क क कें  स्टेशन
 को  कम  करना है  ।  उनको  देश  के  विभिन्न
 भागों  में  जाना  पड़ता  है  ।  AHS  की  घौर
 देश  की  सेब।  करन  का  जाको  अख़्तर
 मिलना  चाहिये  ।  इसलिए  सैकिण्ड  क्लास

 क्लास  का  फ्री  पास  उनकों  दिया  अा

 चाहिय े।

 वे  बीमार  होते  हैं  तो  मेडिकल

 सहायता  उनको  नि:शुल्क  मिलनी  चाहिय े।

 थ  नर्  -  है
 ।

 सरकार  के

 चाहिये  कि.  -  एवं  कक्प्रहैंसिव -
 लाए  ।  चाहे  व्लॉमाल  संसद  क्रद्रस्य  हों
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 क  भूर्फू  संसद  संदर्भ  हो  झपको  सुधि-
 grad  देने के  मामन  मे  हमको  दूमगे  देशों
 की  Tray partferas  ewe  का.  लुझानात्मथा

 झ्रध्ययन  ।  करना  चाहिये,  ब्रिटेन,  फ्रास,
 झ्िंबटजरलेंड,  ORTH  की  इम  सस्थाओं

 के  साथ  लुलचा। समता  झध्जयन  करना  चाहिये
 घौर  बाहों  जा  सूचियों  मिलती  है  उनको
 ध्यान  में  रखा  सुविधायें  यहां  भी  हेने

 पर  fear  करना  चाहिये  ।  ऐसा  आपने

 किन  ता.  वर्तम-  पया  भूतपूर्व  संसद

 सदस्यों  के  साथ  शाप  न्याय  करेग े|

 अ  मे  मैं  इधन  का  कहना  चाहा

 हूं  कि  60  दिन  को  अधधि  को  श्रमिकों

 हटा  देना।  चाहिये  शौर  इसको  एन  टर्म में
 सं बबाल  कर  देना  चाहिये  ताकि  बाका  जो

 बचे  हए  लोग़  हैं,  पुराने  हमारे  साथ  है,
 उनकों  भी  डस  सुकका  का  लाभ  मिल

 सकें  ।

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND

 ARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  Pp.  VENEA-
 TASUBBAIAH):  Mr.  Deputy  Spea-
 ker,  Sir,  unfortunately  this  Bill  was

 atting  postponed  from  time  to  time.
 re  are  several]  Hon.  Members,  ex-

 Members  og  Parliament,  who  will  gat
 the  benefit  of  this  Bill.  80,  I  was
 very  anxious  that  Bill  should  go

 ough  so  that  those  people,  those
 -Members  of  Parliament,  could  get

 the  benefit  of  this  Act.

 I  entirely  agree  with  Shri  Ram-
 avatar  Shastri’s  sentiments,  His  is  an
 overnight  speech.  He  was  speaking
 on  previous  occasion  also.  He  made
 eertain  valuable  suggestions.  Some
 Won.  Members have  gtid  that  this  Bill
 has  been  brought  with  a  political

 allegation.
 recognised  the  freedem-fighters  and
 -  pension  te  them.  The  free-

 ave  in  ald  Parties.  The

 शो  फूल  क  कर्मा  :  आपकों  एक  टर्म

 करने  में  कया  एतराज  है  ?

 MR.  DEPUTY-SPEAKER:  He  is
 not  yielding.

 SHRI  PP.  VENKATASUBBAIAH:
 The  illustrious  example  is  Mr.  Ram-
 avatar  Shastri,  the  freedom-fighter,
 who  fought  for  the  emancipation  of
 the  country.  He  is  थ  freedom-fighter
 sitting  before  us.  Government  has
 not  deprived  him  of  the  freedom-
 fighter’s  pension.  So,  to  say  that  म
 is  po.itically-motivated  is  far  from
 correct,

 भो  फूल  चन  बर्मा  :  उसका  इससे
 कोई  संबंध  नहीं  है  ।  60  दिन  भार  एक
 टम की  बाद है  ।...

 (हनंबंघान)

 MR.  DEPUTY-SPEAKER:  You
 have  already  spoken.  If  you  are
 getting  up  lke  this  every  now  and
 then,  how  ean  he  reply?  Should  he
 not  reply  to  the  points  raised?
 Please  sit  down.  This  is  not  the  way
 how  we  should  conduct  ourselves  in
 Parliament.  Would  you  not  like  to
 hear  the  Government's  point  of  mew?

 SHRI  ।.  VENKATASUBBAIAH:
 Another  point  matle  by  Mr.  Ramavatar
 Shastri  is  with  regard  to  the  difficulty
 that  is  being  faced  by  such  of  those
 freédom-fighters  who  are  ex-Meth-
 bers  of  Parliament  also  Recently

 1  had  convened  a  meeting  of  our
 Secretary,  Department  of  Parliamen-
 tary  Affairs,  and  the  concerned  Joint
 Secretary  in  the  Ministry  of  Home
 Affairs  to  see  whether  any  way  can
 be  found  out  without  having  the
 trouble  of  coming  before  the  House
 té6  amend  the  Act.  Shri  Ramavatar
 Shastri  has  suggested  that  ‘pension’
 ean  be  substituted  by  another  word.
 We  are  aé¢tually  working on  that.  We

 hope  that  a  way-out  would be  found
 hotwithtanding  some  of  the  objéttiots tet  are  pet-forward  ४  ?  Bireau-
 crasy

 ग  -  ग
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 {Shri  P.  Venkatasubbaiah]
 Hon.  Members,  when  this  Bill  was

 discussed,  have  placeq  several  points
 of  view  before  this  hon.  House.  ।  will
 star;  with  Mr.  Bapusahab  Parulekar...

 SHRI  JYOTIRMOY  BOSU:  The
 Department  does  not  function.

 SHRI  P.  VENKATASUBBAIAH:
 Oniy  with  the  stimulation  given  by
 Mr,  Jyotirmoy  Bosu  it  functions!

 Shri  Bapusaheb  Parulekar  has  said
 that  the  pension  that  1s  being  given
 in  Western  countries  starts  only  when
 the  Member  is  60  or  65  years  of  age.
 He  has  said  that,  if  a  Member  of
 Parliament  in  our  country  is  elected
 at  the  age  of  26  years  and  if  he  retires
 as  a  Member  at  the  age  of  30  years,
 then  throughout  his  life  he  will  be
 entitleq  to  the  pension.  We  cannot
 compare  the  conditions  in  the  Western
 countries  with  those  in  our  country.
 After  all,  our  life  expectancy  has  now
 only  gone  up  to  52.  Therefore,  we
 should  not  compare  ourselves  with  the
 conditions  prevailing  in  Western
 countries.

 Another  suggestion  he  has  made  is
 that  an  ex-M.P.  gets  his  salary  or  is
 entitled  to  any  remuneration  from  the
 Central/State  Government.  Section
 8(a)  (ii)  and  (iii)  of  the  Act  restricts
 the  entitlement  of  pension  in  cases
 where  an  ex-M.P.  gets  his  salary  or
 is  entitled  to  any  remuneration  from
 the  Central/State  Government,

 A  suggestion  has  been  made  by  the
 hon.  Member  to  restrict  the  ponsion  of
 former  Maharajas  and  High  Court
 judges.  Every  Member  of  parliament
 is  enjoying  the  same  rights  and  privi-
 leges  ag  a  Member  of  Parliament,  but
 if  there  are  former  Maharajas  and
 judges  who  become  Members  of
 Parliament,  this  is  a  matter  which  has
 to  be  considered.  But,  in  my  per-
 sonal  opnion,  I  would  only  say  this:
 there  are  several  freedem-fighters,
 wh  are  well-off,  who  refused  to  take
 penaston  from  the  Government  even
 though  the  pensions  were  sanctioned.
 In  Andhra  Pradesh,  ।  know  when  the
 land  nad  peen  allotted  to  the  freedom
 fighters,  there  were  illustrious  people

 who  said  that  they  were  well  off  and
 that  they  did  not  require  the  pension
 Or  lang  given  by  the  Government.  So,
 there  cannot  be  any  discrimination  as
 between  one  ex-M.P.  and  another.  I
 can  only  appeal  to  the  good  sense  that
 if  they  are  well-off,  they  can  as  well
 refuse  to  take  the  pension  from  Gov-
 ernment.  Sir,  my  hon,  friend,  Shri
 Namgyal  from  Jammu  and  Kashmir
 made  a  very  valid  point  that  elections
 will  be  held  in  that  snowbound  area
 after  some  time.  Shri  Vir  Bhadra
 Singh  also  comes  from  a  similar  area
 where  after  the  general  elections,  the
 elections  to  these  constituencies  will
 be  held  after  five  to  seven  months.
 So,  they  wanted  that  this  anomaly
 should  pe  corrected.  They  cannot  be
 discriminated  as  against  other  mem-
 bers.  This  Bill  is  restricted  to  the
 grant  of  pension.  I  would  only  assure
 the  hon.  Members  that  when  Govern-
 ment  proposes  to  bring  forward  ०
 comprehensive  Legislation  before  the
 House,  their  valid  and  genuine  point
 would  be  taken  into  consideration.

 Some  other  hon.  Members  have
 made  some  other  suggestions.  They
 are  with  regard  to  facilities  to  be  pro-
 videq  to  the  Members  such  as  free
 steamer  facilities  to  visit  Andaman
 and  Nicobar  Islands  and  free  travel
 facilities  by  rail  by  spouses  and  also
 by  other  members  of  the  family  and
 facilities  of  jeep  while  touring  their
 constituencies,  improving  the  condi-
 tions  of  the  M.Ps.’  flate,  provision  of
 free  furnished  accommodation  and  free
 of  charge  water  and  electricity  facility
 and  facility  of  P.As.  These  are  not
 very  much  relevant  to  this  Bill.  As  TI
 have  submitted  earlier,  when  Gov-
 ernment  proposes  to  bring  forward  8.
 comprehensive  legislation—one  im-
 portant  thing  is  that  our  Parliamentary
 Affairs  Minister  happens  to  be  in  charge:
 of  Works  and  Housing  also  and  I  am
 sure  he  will  take  note  of  these  facili-
 ties  to  be  provided  to  the  hon.  Mem-
 bers—these  will  be  taken  note  of.

 About  the  enhancement  of  pension,
 Shri  Ramavatar  Shastri  mentioned
 this  that  since  Members’  salaries  and
 allowances  have  been  enhanced,  why
 not  in  the  game  stretch  the  pension  of
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 ex-MPs,  also  be  enhanced.  On  this
 Point,  I  will  not  be  able  to  say  any-
 thing.  But,  these  will  receive  the
 necessary  consideration  at  the  appro-
 priate  time,

 With  these  few  words,  ।  would  re-
 quest  the  hon.  Members  to  adopt  this
 Bill  unanimously.  There  is  no  con-
 troversy  involved  in  this  Bill.  I  would
 only  request  them  to  pass  this  Bill
 unanimously  so  that  our  brethern  who
 were  there  previously—I  know  Shri
 Ramavatar  Shastri  had  been  feeling
 and  I  heard  his  experience  when  he
 was  not  a  Member  of  Parliament  as  to
 how  this  salary  of  Rs.  500  had  helped
 him  also—may  not  have  the  difficul-
 ties.  ।  myelf  had  some  experience
 though  it  was  for  a  short  time.  Though
 I  was  not  a  Member  of  Parliament,  I
 was  entitled  to  Rs.  500/-  and  J]  had  no
 difficulties  sinde  I  was  getting  pension.
 The  other  people  feel  the  difficulties
 and  so  they  should  pe  removed  and
 we  have  to  see  that  those  members
 Bet  salaries  ०  other  Members  of
 Parliament  get.  With  these  few
 words,  I  again  request  that  the  Bill
 be  taken  into  consideration.

 MR.  DEPUTY-SPEAKER:  The
 -question  is:

 “That  the  Bill  further  to  amend
 the  Salary,  Allowances  and  Pension

 of  Members  of  Parliament  Act,  1954,
 as  passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  Now  we
 shall  take  up  Clause  by  Clause  con-
 sideration.  I  think  there  are  amend-
 ments  te  Clause  2.  Are  you  moving?

 Clause.  2—Amendment  of  Section  84

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  1,—

 for  lines  11  to  16,  substitute—

 “Provided  that  with  effect  from
 the  commencement  of  the  Salary,

 Allowances  and  Pension  of  Mem-
 vers  of  Parliament  (Amendment)
 Act,  1981,  any  person  who  has
 serwed  Bs  a  Member  of  Parliament
 for  the  life  of  a  particular  House
 of  the  People.  (Lok  Sabha),  not-
 withstanding  the  fact  that  the  life
 of  that  House  was  cut  short  by
 dissolution  earlier  than  five  years
 shall  also  be  paid  a  pension  of
 three  hundred  rupees  per
 mensem.”  [3

 SHRI  प्.  K.  अय-
 (Gwalior):  I  beg  to  move:

 2.  Page  1—

 for  lines  11  to  16,  substitute—

 “Provided  that  with  effect  from
 the  commencement  of  the  Salary,
 Allowances  and  Pension  of  Mem-
 bers  of  Parliament  (Amendment)
 Act,  1981  any  person  who  has  been
 elected  to  Parliament  and  during
 his  first  term  of  Parliament  mem-
 bership  has  not  been  able  to  -
 plete  the  minimum  period  of  five
 years  either  due  to  the  premature
 dissolution  of  Lok  Sabha  or  due  to
 any  other  reason  beyond  his  con-
 trol,  shall  also  be  paid  a  pension
 of  three  hundred  rupees  per
 mensem.”  (2)

 SHRI  PHOOL  CHAND  VARMA:  I
 beg  to  move:

 Page  1,  lines  14  and  15—

 for  “for  a  period  which  falls  short
 of  five  years  by  not  more  than  sixty
 daysਂ

 Substitute—

 “for  a  term  of  Lok  Sabha  even  if
 it  falls  short  of  five  years  by  any
 periog  whatsoever.”  (3)

 थी  रामावतार  शास्त्री  :  यह  जो  विधेयक
 है  इसमें  जो  संशोधन हो  रहा है  पहले

 saa  मैं  पढ़ना  चाहता  हूं  भ्र  फिर  मैं
 जो  संशोधन  चाहता  हूं  उसको  झ्राखिर

 में  पढूंगा  ।  इसमें यह  है  कि  --



 579.0  Salary,  Allowances  AUGU®E-27,  1961.0  and  -  of  380.
 Members  दी  Parliarient  (Amendment)  Bill

 [eft  रामावतार  शास्त्र]

 “परन्तू  संसद  सदस्य  रक केएक  भत्ता  भ्रार
 पेंशन  अधिनियम,  1981  के  प्रारम्भ  से

 ऐस  व्यक्ति  को  भी  जिसने  पूर्वाक्तरूप रूप  में

 ऐसी  धर्माणी  तके  सवा  की  हैं  जी  पाच  थर्ब

 में  धिक  से  धिक  co  fer  कम  है,
 300.0  दिये  प्रति  मास  पेंशन  दी  उबे  ।”

 यह  है  सरकार  का  संशोधन ।

 इसके  स्थान  पर  मैं  जो  संशीतन  पेश
 करना  चाहता  हं  वह  इस  प्रवर  हैं  :

 vary,  संसद  सदस्य  बेधन,  भत्ता  झोर
 पेंशन  झंधिनियम  1981  के  प्रारम्भ से
 ऐसे  किसा  ब्यक्ति  को  भी  जिसमे  किसी
 विशिष्ट लीक  संभा  की  अवधि  तवा  इस
 बात  के  होते  हुए भी  कि  उस  सभा  की
 अवधि  पांच  कर्य  के  पूर्व  किट-  द्वारा

 कस  कर  दी  गई  थी,  संसद  सदस्य  केरूप

 में  सवा  की  है,  लीन  सौ  रुपये  प्रति  मास
 पेंनन  दी  जायगी  |

 MR,  DEPUTY-SPEAKER:  Mr.
 Shejwalkar—if  you  read  the  amend-
 ment,  it  will  be  sufficient.  Please
 help  me.

 SHRI  ४,  K.  SHEJWALKAR:  Sir,  I
 will  not  read  it.  I  will  just  say  gome-
 thing  about  it.  Actually  my  amend-
 ment  is  this.  While  this  benefit  is
 being  restricteg  to  persons  and  MPs.
 who  are  only  short  of  60  days,  my
 submission  is  this.  Once  he  has  been
 a  Member  of  Parliament  here  for  one

 jenn
 this  advantage  should  be  given  to

 Regarding  my  reservations,  I
 wilt  make  them  clear  when  this  ques-
 tion  comes  up.  So  far  as  the  merits
 are  concerned,  aS  to  what  arhount
 should  be  given,  what  amount  should
 not  be  given,  as  to  Who  are  the  others
 and  so  on,  I  have  my  personal  reser-~
 vations  regarding  the  original  Act  for
 giving  pension  te  Members  of  Parlia-
 ment.  But  that  is  a  different  matter.

 Here  one  anomaly  is  there  ami  it  is
 this.  When  it  comes  to  eondonation
 of  only  8  days,  now,  that  difference
 can  be  Made  up  in  two  terms  also
 while  that  is  not  the  intention  of  the
 Act.  For  example,  if &  Member,  in  the
 first  term  completes  only  2  years  and
 in  the  second  term  does  2  years  and  ”0
 months  only,  even  then,  be

 pip eligible  for  pension  gecording to
 amendment,  hut  I  don’t  think  प् ”
 the  intention  of  the  present  amend-
 ment.  It  iz  available  to  a  Member  who
 ig  short  by  60  days  in  one  term  only.
 Ang  this  Bill  ig  being  brought  just  to
 remove  that  particular  quomaly.  When
 a  Parliament  Member  is  elected  he
 takes  his  oath,  after  that  he  then  con-
 tinues  to  be  a  Member  till  the  next
 election.  Therefore,  it  is  meant  for
 one  term.  ft  is  not  meant  for  two
 terms,  But  by  this  amendment  it  will
 be  for  two  térms.  This is  the  thing
 which I  want  to  bring  to  the  notice  of
 the  hon.  Mffister.  You  can  put  it
 in  the  way  you  like,  but  that  is  not  the
 intention  of  the  Act  as  I  see  it.

 The  second  point  which  I  am  press-
 ing  15  this,  After  all,  why  make  it
 60  days?  Why  not  make  it  one  year?
 What  is  the  purpose  of  condoning
 these  60  days?  There  must  be  some
 reason  for  it.  My  reasoning  is  that  for
 no  fault  of  the  Meme:

 -
 म  his  term  is

 shortened,  he  should be  given  the
 benefit  of  minitnum  pensfon.  But  that
 has  not  been  made  clear.  ‘Therefore,
 I  am  pressing  my  amendment  which  I
 have  already  moved.  Ang  I  request
 the  hen.  Minister  to  consider  my
 amendment  seriously  and  accept  the
 game.  With  these  words  I  conclude.
 Thank  you.

 oe  dee  wat:  उव्वक्-  महिला,

 मेरा  भी  संशोधन  माननीय  शास्ति जी  शौर

 शेजवलकर  जी  से  मिलता  जुलता  है  ।

 wet  मंत्री  महोदय  हमारे  पहली/  इलाके  से

 जाने  बाले  जो  माननीय  सदस्य  हैं,  नामग्याल

 जो,  उसका  न  कोट  कर  रहे थे  ।

 माननीय  मंत्री  जी  ने  कहां  था  कि  सारे

 देश  की  चुनाव  होने के  -’  महीने  बाद



 g8x

 ॥
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 ert  इलाके के  चुनाव  होते हैं
 ।  मैं

 सिनेमा  करना  चाहूंगा  कि  भापन  इस  खिल
 के  अन्दर  60  दिन  की  शअ्रधंधि रखी है रखी  है
 लेकिन  80  के  अन्दर  जो  संसद  सदस्य
 लोक  सभा  के  लिए  चुनकर  भाए है  उसमें

 पहाड़ी  इलाके  से  जा  भाए  हैं  वह  भ  67

 लोवा सभा  की  टर्म  पूरा  होने  के  बाद  मंत्री
 महोदय  स्पष्ट  करें  कि  7  महीने  के  बाद

 जो  चुनकर  जाए  उनकी  का  क्या
 होगा ?.  उनके  पेंशन  मिलेगी या  नहीं
 झगर  वह  दोबारा  चुनकर  नहीं  जाते  ?

 इसलिए  सरकार  से  मेरा  भाप्रंहं  है  कि  इसको
 प्रतिष्ठा  को  प्रश्न  न  बनाते  हुए  कौर  किसी
 राजनीतिक  आधार  पर  इसका  frig  न

 लेते हुए  इसके  बारे  में  गंभीरतापूर्वक उनको
 frit  करना  चाहिए ।  मैं  सरकार  की
 भावना  से  सहमत  हू,  सरकार  कोशिश  कर
 रही है  ।  लेकिन  हमारा  यह  कहना  है  कि
 60  दिन  को  जो  टक  माननीय मंत्री  जी  ने
 fear है  उसके  पीछे ए  सा  कोई  बात  नहीं  कही
 कि  60  दिन  रखने  का  तके  क्या  है  ?

 भरा  समझ  में  नहीं  आता  किस

 ज्योतिषी  ने  60  दिन  क  बात  बता  दी  है।

 जिसके  भागे  61,  62  या  63  दिस न!

 हो  सकते  ।  इसलिए  इसके  बारे  में
 ore;  aaa  बिचार  करना

 जाहिए  ।  जो  पहाड़ी  इलाको  के  ससद  सदस्य

 हैं या  जो  म्र्डमा  निकोबार  से  आते

 हैं  उनके  संबंध में  भी  आपकी  विचार

 करना  चाहिए  ।  कई बार  मौसम  की  खराबी
 के  कारण  वहां पर  समय  से  चुनाव  नहीं
 किए  जा  सकते है  ।  भभी  कभी  गढ़वाल

 में  मौसम  की  खराबी  के  कारण  चुनाव
 डिक्लेयर  नहीं हो  पा  रहा  है  ।  तो  इन
 सारी  बातों पर  भी  आपको  गंभीरता-

 पुर्वक  विचार  करना  चाहिए  ।

 SHRI  P,  VENKATASUBBAIAH:
 Sir,  this  point  has  been  made  time  and

 jegain.  About  60  days,  we  have  al-

 |]  ready  explaineg  that g  line  has  to  be

 ।  drawn  somewhere.  Even  with  regard
 |

 ी  5
 the  sanction  G&  pension  to  the  free-

 dom  fighters,  we  have  kept  the  limit
 of  six  months  in  prison.  Then  only
 they  ate  éntitled  to  have  pengion,  In
 this  connection  I  may  again  quote
 what  Mr.  Raghuramiah,  the  then

 ar  ea
 of  Parliamentary  Affairs  had

 sa

 “Mr.  Indrajit  Gupta  and  his
 frigndg  were  asking  what  about  the
 Members  of  the  1967-71  Lok  Sabhe?
 My  great  sympsthies  are  with  them:
 we  fully  sympathise  with  then.
 There  is  a  difficulty  here.  There
 must  be  a  Hmit  somewhere.  Even
 in  the  case  of  freedom  fighters,  the
 normal  rule  is  that  one

 ld  :८ been  in  prison  for  six  montis.
 what  happens  to  the  person  who  भ
 in  the  prison  for  three  months  only?
 A  line  myst  be  drawn  semtewhere.
 Suppose  God  save  this  country—in
 the  year  2000  A.D,  Parliament  is
 dissolved  after  two  days,  then  what
 happens?  If  I  say  ‘for  a  -ऊ'
 irrespective  of  the  number  of  years,
 that  means,  for  twg  days  glso,  you
 will  have  to  pay  life-time  pension.
 That  wil]  not  happen  in  our  life-
 time  because  we  ere  stable,  we  are
 selected  by  intelligent  people  and
 we  continue  for  a  Jong  time.  But  it
 can  happen  theoretically.  There-
 fore,  a  ling  must  be  drawn  some-
 where.”

 So,  this  is  the  answer  I  can  give  by
 quoting  Mr.  Raghuramiah.  A  has
 to  be  drawn  some  where  and  there-
 fore  here  this  period  of  60  days  has
 been  put.

 SHRI  स.  K.  SHEJWALKAR:  Sir,
 the  Member  js  not  responsible  for  that.
 Suppose  in  Assam  elections  are  not
 being  held  pow.  But  tomorrow  if  elec.
 tions  are  held,  the  elected

 Meszbers will  be  deprived  of  this  benefit.
 woulg  therfore  request  you  to  sonst
 der  My  amen

 MR.  DEPUTY-SPEAEER:  ।  will
 row  put  together  थ  the  Amentiments
 to  Clause  2  to  the  vote  of  the  House.
 Amendments  Nos,  1,  2  and  8  were  put

 and  negatived.
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 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clause  2  stand  part  of  the
 Bill.’8

 The  motiOng  was  adopted.

 Clause  2  was  udded  to  the  Bill,

 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  Pp.  VENKATASUBBAIAH;:  I
 beg  to  move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER.  The
 question  jis:

 “That  the  Bil)  be  passed.”

 The  motion  was  adopted.
 -

 Tl.  54  hrs.

 ANTI-APARTHEL  D
 NATIONS  CO  ON)

 BILL—Contd.

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  P.  V.  NARASIMHA
 RAO):  I  beg  to  move:

 “That  the  Bill  to  give  effect  to  the
 International  Convention  on  the
 Suppression  and  Punishment  of  the
 Crime  of  Apartheid,  be  taken  into
 consideration.”

 Sir,  the  purpose  of  this  Bill  is  to
 give  effect  to  the  provisions  of  the
 Internationa]  Convention  on  the  Sup-
 pression  and  Punishment  of  the  Crime
 of  Apartheid  of  1978,  to  which  India
 acceded  with  effect  from  22nd  October,
 1977,  in  particular  to  Articles  IT  and
 Tly  thereof  ag  set  out  in  the  Schedule
 to  the  Bill,  which  respectively  define
 the  crime  of  Apartheid  and  apply  in-
 ternational  criminal  responsibility,
 irrespective  of  the  motives  involved,
 to  individuals,  members  of  organisa-
 tions,  institutions,  etc.  who  commit

 AUGUST  27,  1981  (United  Nations
 Convention)  Biil

 the  said  crime,  The  Bill  also  seeks  to
 make  the  commission  of  the  said  crime
 punishable  with  death  or  imprison-
 ment  and  fine.

 The  Hon’ble  Members  may  recall
 that  the  Convention  and  the  Suppres-
 sion  and  Punishment  of  the  Crime  of
 Aparthejq  was  approved  by  the  Uniteg
 Nations  General  Assembly  on  30th
 November,  1973  by  91  votes  in  favour,
 4  against  with  26  abstentions.  India
 voted  in  favour  of  its  adoption.  The
 Convention  has  entered  int,  force  on
 18th  July,  1976.

 Ags  a  corollary  to  this,  we  had  to
 Pass  a  legislation  in  thig  country
 adopting  the  Convention.

 A  Bill  known  as_  Anti-Apartheid
 (United  Nations  Convention)  Bill
 1978  was  earlier  introdwéed  in  the
 Lok  Sabha  on  23rd  November,  1978
 which  was  then  admitteg  for  consi-
 deration  and  passing  by  the  Lok
 Sabha.  However,  the  Lok  Sabha
 could  not  proceed  with  that  Bill  dur-
 ing  its  sessions  in  1978  and  1979  due  to
 its  heavy  schedule.  The  Bil]  lapseg  ag
 a  result  of  dissolution  of  the  Sixth
 Lok  Sabha  in  1979.  Hence  the  Bill
 was  introduceg  again  in  Lok  Sabha
 on  November  27,  1980  and  needs  to  be
 considered  by  Parliament  during  the
 present  session.

 In  fact,  even  in  the  last  session  we
 tried  our  best  to  get  it  accommodated,
 but,  again,  because  of  the  heavy  sche-
 dule,  we  could  notdoso,.  Iam  glad
 that  now  we  are  able  to  accommo-
 date  this  Bill  during  this  session,  This
 is  an  entirely  non-controversial  Bill
 and  also  something  which  is  totally
 in  line  with  the  policy  of  the  Govern-
 ment;  not  only  the  policy,  but  what-
 ever  we  have  been  doing  in  pursuance
 of  this  policy  in  international  for  a  is
 in  line  with  this  Bill,  I  would  there-
 fore,  like  the  House  to  consider  this
 Bill  and  pass  it  unanimously.  There
 seem  to  be  no  amendments  also  ex-
 cept  the  consequential  amendments
 to  be  moved  by  me  in  order  to  change
 *  1980”  to  “1981”  anq  ‘thirty  first?
 to  ‘thirty  second.’


